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Shri K. N. PaDCley: Is it not a fact 
that the mills which are dosed have 
been "Ioscd down due to mismanage-
ment and not due to giving a higher 
wage, as thl')' are required to pay? 

Shri L. B. Shastri: The miJI. are 
old, the machinery is old and they ar!' 
not Peonomicaliy runninll. It is also 
true that their management is very 
unsatisfactory. 

Shri Sonavane: What i. the firm de-
cision of the Government to see that. 
'.hose miJIs, other than those which 
arc to be scrapped, are running effi· 
ciently, as that will solve the un-
emp'oyment problem and the fall in 
production of textile goods. 

Mr. Speaker: That is a genera I 
question whereas this relates to 
Rajasthan. 

Shri Kanunro: The question of any 
establishment closing, or reducing a 
shift, depending upon the economic 
conditions and the market conditions. 
Therp.-fore, no decision can be taken 
for all time to come. When situation> 
arise, they have to be surveyed ami 
decisions taken. 

Shri Sonavane: There is no firm 
policy. 

Mr. Speaker: There cannot be a 
single policy for all mills; that is the 
answer of the hon. Minister, and there 
is no question of any argument about 
it. 

Shri Barish Chandra Mathur: Mav 
I know whether the Rajasthan Gov· 
ernment have been consulted regard-
ing the implementation of the re-
ocommendations of the Wage Board 
in Rajasthan because or its peculiar 
circumstances, or whether the Gov· 
ernment has taken a unilateral de-
cision irrespective of the local con-
ditions prevailing and the difficultie" 
which may arise out of it? 

Shrl L. B. Shastri: I am sorry, I 
did not follow fully the question. 

The Minister of LaboUr and Em-
ployment and PllLIlJling (Shri Nanda): 
The persons who sat on the board on 
behalf of the employers in this in-
dustry were there in a representative 
capacity. I suppose the texIDe indus-
try in Rajasthan are also constituents 
of that Federation. Therefore, that 
was one way in which they could 
place their viewpoints. In addition 
the Wage Board had a look at the 
industry in all the regions in the 
country, apart from issuing question-
naire and receiving information. 

Shri Barish Chandra Mathur: 
want to know whether the Rajasthan 
Government has given any view or 
reaction in the matter and, it so 
whether it has been considered or is 
likely to be considered. 

Shrt Nanda: No. 
Shri Kameshwar Tantla: The hon. 

Minister just now stated that on .. 
representative of the Federation was 
there, and so the Rajasthan mills are 
also represented. I think the Rajas-
than mills have no representation In 
the Federation. 

Shri NaDda: Apart from the con-
stituent. of the Federation, in a meet-
ing later on, I had called the re-
presentatives of all mill-owners' 
Association.. in the country. 

Dlsplaeed Persons In W. Benral 
+ 

rShrt TrI4Ib Knmar Chaudhuri: 
Shrt S. M. Banerjee: 
Shrt C. K Bhattacharya: 
Shri P. 0: Deb: 
Shri Prabhat Kar: 
ShrimaU Da Palehoudhuri: 

° •• 1. ~ Shrt Soblman Oh01le: 

f 
Shri D. R. Chavan: 
Shri Muhammed Elias: 
Shri Auroblndo Ohosal: 
Shrl B. Das Gnpta: 
Dr. Ram Subhag Slnrh: 
Shri Hem Karas: 

Will the Minister or RebabllltatioD 
and Minority Affairs he pleased to 
state: 

(a) whether it is a fact that 
following a Ministerial level con-
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ference held between him and the 
Minister for Rehabilitation ~  Rel;ef 
of the State Government of Wesl 
Bengal on the 4th January, 1960, the 
West Bengal Government have agreed 
to issue quit notices to 2,000 ad-
ditional displaced agriculturist famil-
ies now residing in camps in that 
State after giving them the alter-
native of proceeding to Da"dakaranya 
for rehabilitation or leaving th" 
camps by acceptinr. six months' cash 
doles; 

(b) the total number of displaced 
persons in camps in West Bengal to 
whom such quit notices were already 
issued before this Ministerial leve I 
conference and whether the Govern-
m"nt of West Bengal had concurred 
with the policy of issuing such quit 
notices or had opposed this policy; 

(c) the total number of people 10 
whom such quit notices ha·ve been 
served till now, and whether Govern-
ment are satisfied that the Dandakar-
anya DeVelopment Authority arc in 3 
position to receive that number for 
"'habilitation in the Dandakaranya 
an'u; and 

(d) what would be the position of 
the other refugees living in camp' 
for whom Government have not been 
able to makE' any arrangempnls for 
rehabilitation? 

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) Ye". 
At the meeting held on 4th January, 
1960 it was decided that 2,000 ad-
ditio.,al agriculturist" families resid-
ing in camps should be given notice 
to exercise their option to mOVe to 
Dandakaranya within 60 days or leave 
the camps on payment of six ont ~  
doles. 

(b) 9,437 families. The notices were 
issued after the matter had been dis-
cussed with the State Government who 
were in agreement with the policy. 

(c) About JI,400 families. All 
aspects of the matter are takcn Inlo 
consideration before notices are Issu-
ed. 

(d) It is intended to issue notices 
to all the families living in camps 
according to a phased programme. 

Shrl Trldlb Kumar Chaudhuri: 
In view of the fact that on the 9th 
of February, on the very IIrst day 
of this session, the han. Minister in-
formed the House that his programme 
is that in the next three months he 
would be able to move three thousand 
families so Ihat they may be settled 
before the monsoon sets in, why is it 
that notices have been served on so 
many people though they are certain 
thai they would not be able to receive 
such a large number of families in 
Dandakaranya? 

The Minister of Rehabilitation and 
Minority Alralrs (Shrl Mehr Chand 
Khanna): In reply to the que,Lon 
we have said that all aspects of the 
matter were taken into consideration 
before taking a decision. 

Shri Tridlb Kumar Chaudhur;: 
could not hear the answer. 

Mr. Speaker: There is so much of 
noise here. 

An Bon. Member: Then' is a cat in 
th. Chamber. 

Shr; Tyagi: It has com" out of the 
bag. 

Dr. Krishnaswami: Who r.as 1,'1 it 
Oll I of the bag? 

Mr. Speaker: All han. Members will 
keep silent for a mInute so that we 
can hear the reply. 

Shri Mehr Chand Khanna: What I 
said was that all aspects of the matter 
ar. fully taken into consideration; that 
is to say, the capacity in Dandakaranya 
in the maUer of accommodation and 
employment and education etc. before 
a notice was issued to a family resid-
ing in a camp in West Bengal. 

Shri Trldib Kumar Chaudhurl: In 
view of the categorical statement that 
his programme is to move three 
thousand families in the I\ext three 
months, that is, ·before the onset of 
monsoon, what otlier factors came 
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.into the picture to make him increast' 
the number? 

SIIr! Mehr Chalul KllaJma: If we 
i""ue notiee to about hundred fami-
lie., roughly Ihp Pl'rcentale of people 
who are willinl to go \() Dandakaranya 
;. between 30 to 40 per cent., bee.use 
the rest have found gainful "mplo),-
..... nt in and around Calcutta. 

SItri Rem Barua: May I know whe-
the,· it is a tact that the displaced 
persons so far transferred \() Danda-
karanya from West Benlal on arrival 
at Dandakaranya found to their di.-
appointment that the promises made 
at. the time ot thf" transfer arc nut 
r"deemed and they are faced with the 
fiiluation of no land, no jobs. no homf" 
and not even a ploulh to cultivate 
the land with and, if so, what steps 
bav," Men taken to improve the con-
ditions tnere before a pressure is hap-
huarilly made on the displaced per-
wn. of West Bengal to move to Dan-
d3'karanya? 

Sbrl Mebr Chand Khanna: We pro-
vide work. we provide accommodation 
and we provide medical and othf!r 
facilities. The only unfortunate 
diJtcrcnce between the questioner and 
tbe Minister is that the Minister' had 
been there and the questioner has 
asked questions from information 
based on some press reports. 

Shr-i Hem Barua: Does that make a 
<litrerence? If somebody has some in-
formation, some very reliable informa-
tion, he is not to be condemned merely 
b,'cause hp has not been there. 

Mr. Speaker: Order oraer. :the 
bon. Member gives argumenfs here 
and make!li suggestions which. accord-
ing to the Minister, are absolutely in-
<'"orrect. He only suggests that who-
",ver goes there woule!" have a difter-
.. nt tale and would not put such a 
question as this. He has gone ther(" 
whereas the han. MembE-r has not 
1!Dne th("re. 

Sbri Hem Barua: This information 
'('omes from a person who ~ visited 
Dandakaranya and made a detailed 
.... udy of tbe ,roblem. 

3e1J (AiILS-2. 

Mr. S_ker: Answers can be liven 
in hundred way.. The hon. MinIs-
ter .aYs that whoever goes there 
would not come to that condusion, 
and, therefore, what the hon. MPlllber 
suggests is wrong. That is the 
answer. 

Sbrt Bem Saru: He is talc in, 
shelter under cover of tbat. 

SIIriDIa(I ReDa ObIItravarti,: Is it 
right for the han. Minister to say? 
He can say outright that it is incorrect 
and give a strailht answer. But to 
say that unless yOU have visited that 
area your source of information is 
completely incorrect, is that tbe right 
way of saying? 

Mr. Speaker: I sh. \I certainly see 
to it that both sides keep to the rilht. . 
(lnterrttptioll). What I mean to ~a  

is this. If it is a simple question 
t"liciting a simple answer, the hon. 
Minister would not go out of the way 
to .ay tllat if hon. Members had on~ 

there, they would have a ditrerent tal. 
to tell. But the hon. Member started 
with every kind of an inlerenee ins-
tead' of ukin, a .traight question a. 
to wheliher these things have b.en 
provided for before .. ,. (Interrupti",,). 
This is not right. Therefore if InsInu-
ations are being made by one lrae, r 
cannot prevent the hon. llfinis!er only 
and thus put hims.1t in the baa boob 
of tile country a\ large .. ,. (lnteTTlLJI-
tiOTl,). No, I am helpless in this mat-
ter. If hon. Members make inl;inua-
lions, I will allow the hon. Minister 
to make hundred insinuations .. 
(Interruption) . 

Sbrt Rem &rll8: May I make a su.-
mission? 

Mr. Speak.r: Let Ug keep to this 
point. Hon. Members ought not to 
start with a preamble or a cono1us 'n 
01 make 6uggestions or insinuations i:l 
their questions. Questions s!lould b. 
.hort, restri t~ to a sinlle point and 
desilned- to ellett an 1Inswer. If th,t 
rule is o ~  I would not !lave an", 
trouble like this and would not bav,", 
10 reeDlteile ~t ee t the hon. JoS.irtia-
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te.r: ~ .answer ,and the ~ tioner s 
question. 

SIIri Hem Barua: May make a 

huinble submission? 

Shrlmatl Renu Chakravartty: Would 
you permit those who have been to 
Dandakaranya to ask uest on~ a1. 
though we aI'" members of the Esti-
mates o itt~  

Mr. Speaker: 'i have a'llowed the 
hon. Member to ask questions' even 
though she has not seen certain parts 
of, the country ....... (Interruption). 

. Shri Hem .Barua: I would like to say 
th'at with all the grey matter that I 
have in my scalp, I fail to find as to 
,where ther.e was an insinuation in my 
question. 

'. ··Mr. Speaker: That is for me to 

d"dd •. 

Shri Sadllan Gupta: The han. Minis-
ter has not answered a· very important 
. part "iz. part (c) of the question. as 
to whether Gllvernment are satisfied 
that the Dandakaranya Development 
~ut orit  art> in a position to <·receive 
that· number for rehabilitation in the 
Dandakaranya area. What is ·the pre-
cise . answer to that? 

sitri Mehr. Chand Khanna. I under-
take to "pro";ide every single family 
that I take to Dandakaranya with 
shelter,' medical and educational facili-
ties. work and ultimate .. rehabilitation. 

Mr. Speaker: The Question Hour is 
o ~r. 

Shri Rarhunath SIngh: There is one 
jf!lportant questil:'n. 

Shrl Prabhal Kar: There is another 
question regarding displaced pf'l':-ons .. 

Mr. Speaker: When I-came to lhe 
last question. I found ·that this ques-
tion about D.Ps. from Bengal is also 
equally important. Therefore I am not 
·able to call . that question. The ans-
wer to lhat question will be there. If 
han. Members are not satisfied with 
the ·,wr,itten . answer, they ·will.· give 
llO!ir,e of. another. queslroD or .. take it 
up ~o  other time. 

Shrl Prabhal Kar: They ought to 
have been clubbed together. 

Shri T. B. Vittal Rao: With rega;'d' to 
your suggestion .that the Questioll 
Hour will end at 11'55 and five minutes 
will.be left over for answering a que 
tion which any han. Member fecls is 
important, may I submit that it will 
lead to some complications. . Apart 
from .going into th,· erit~ of this 
:-;uggestion of yours, I would respect-
fully suggest to you that when there 
is some change to be made in the 
rules you bettl'!' consult the leaders of 
the groups and then come and' put it 
to the House. If you suddenly put it 
'before the House. it leads to all sorls, 
o·f o i ation~. 

:.Mr. Speaker: For everything ·we 
need not have a rule. Evcrydi&,Y an 
important question does not arise. 11£-
tually. when any han. Member bring. 
some important question to my notice,. 
I always take the sense a! the HOWIe. 
I! Members also agree then I allow it . 
I! there is a volume of opinion against 
it, Ido not allow it. For every matter' 
we need not go into the rules. . 

Shrl Ajlt Sinrh Sarhadl: Quesholl 
No. 516 may be allowed to be 
answered 

Mr. Speaker: I would not allow it. 

WRITTEN ANSWERS TO 
QUESTIONS 

Fire in Mecca 

• ... {Shri M. B. Thakore: 
• Shrj Yajnlk: 

will the Prime MInister be pleased' 
to state: 

(a) whether it is a fact that a fire' 
broke out in Mecca (Saudi Arabia) in 
1959; and 

(b) if sn. thc loss' incurred by the 
Indian pilgrims and the assistance 
given by the I'ndian Embassy there? 

The 'Parllamentary .Secretary· to. t ~ 

Mlnlsler tI' Exlel'Dal 'JUral,s (Sltri 
Sadalh All Khan): (al ~ ornn nt 




